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GOVERNMENT OF KERALA

Law (Legtrlation-G) DePrrtment

NOTIFICAfiON'

No. 257l0ileg.G 2120l8lLxw' 27th Febru.ary"2-0-1:9-

Dated, Thiruvananthapuram'mh Ku'nbham' I 194

Eth Pholgma, 1940'

In pursuance of clause (3) of Article 348 of tbe Constitutim of Iddia'
-- ,--tr-^-:-- .L- --hl;.6ri^n in th€

the Governor of pleased to authorise the publication ia the

- 
Gazette of the ,n in English lalguage of the Kerala

University (Altermte

wt3€ta19'923'

TemporarilY of the Senate and -

By order of the GoYemor,

B.'G Herunouxerr!
Law Secretary.
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[Translation in English of the ..zors_oer c6og cD6qle erc@cel

!"Tif$:_t" llgnDloaogloqo;o olc(ddoceil& -u,o,ir..or,.j6cdodkrrdc$" published under the authority of tlie GovernorJ

oRDINANCE No. II oF 2OI9
TII!_KERALA UNIVERSITY (AUTERNATE ARRANGEMENT

TEMPORARILI OF THE SENATE AND SYNDICATE)' 
ORDINANCE,2OIg

_ Itomulgated by the Governor of Kerala in the Seventieth year of theRepublic of rnda.

AN

ORDINANCE

to make- alternate arrangement temporarily of the Senate and
Syndicate of the Kerala universiry.

_ Prcam e.-WHenres, the Kerala University (Altemate Arrangement
Temporarily of the senate 6nd syndicale) odinance, zoii iss of2018)was promurSated by the Governor of Kerara on the 22nd day ofDecerrber, 2018;

Aro Wsrrees, a Bill to replace rhe said Ordinance by an Act of theState Legislature was published as Bill No. 179 of Fourteenrh KeralaI*gisttive Assenbly and the same could oot * inroatJ lri ana passea
by,.thc Legislative Assembly of rhe Stare of Kerata auiol tr, ,"rrionwhich commenced on the 25th day of January, ZO1S ;j.'oo"d * ,lr"l2dr day of February, 2019;

. Axo WHeRees, under sub_clause (a) of clause (2).of Article 213 ofthe C<institurion of India, the Kerala University (Ai;-;;;;g".*,
ftqiorarity of the Senare 8nd Syndicate) ord;;*, 2oti ii, or rorelwill cease to opcrate on the gth day of Marcb, 2019;

Aro lfHenees, difficulties will aqise if the provisions of the saidOdinance are not kept alive;



ANo WHerms, rhe.Legislative Assembly of the State of Kerala is not

in session and the Govemor of Kerala is satisfied that circumstances exist

which render it necessary for him to take immediate action;

' 'Now, 
tHererone, in exercise of the powers confened by-clause (l)

of Article il3 of th" Constitution of India, the Govemor of Kerala is

pleased to promulgate the following Ordinance:-

l. Short ritle and commencement-(l ) This Ordinance may be

called the Kerala University (Alternate Arrangement Temporarily of the

Senate ald Syndicate) Ordinance' 2019.

(2) It shall be deened to have come into force on the 22nd day

of Docember, 2018.

2. Special provision for temporary alternate arrangement for
exercising the piners and performing the functions of th-e Senate ,and
Syndicaie of ihe Kerata lJnitersity.-(l) Notwithstanding anything

conrained in the Kerala University Act, 1974 (17 of 1974) or in any

statute, rcgulation, ordinance or rules made tbe'rcunder or in any judgment'

ae"t"" ot-otao of any court, in the case of the Senate and Syndicate of

the Kerala University, the term of office of which expired prior to the

date of commencement of the Kerala Univenity (Alternate AiTangement

Temporarily of the Senate and Syndicate) Act, 2018 (18 of 2018)' the

furciions of th" s*ut" ani Syndicate bf the said University shall be

exercised by an interim body nominated by the Government under

sub-e€ction (Z) for a period of six months or till the reoonstitution of the

Senate and Syndicate in accordance with the provisions of the Kerala

University Apt, lyt4 (17 of 19741, whichever is earlier'

(2) The Governm€nt may, by notification in the Gaz€tte'

nominate an interim body consisting of tlre followilg menrbers to excrcis€

all the powers and perform all the functions of the Senate and Syndicate

of the said UniversitY:-

l. k-fficio members of the Syndicate'

2. Nominated membcrs:

(r) A teacher of the UniversitY;
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(ii) A teacher from the Government Colleges afliliated to the 

1
University;

(iii) One principal each from rhe Governmont Colleges and
Aided'Colleges afliliated to the University;

, (iv) Two teacher representatives from the Aided Colleges' affiliated to the Universiry;

(v) One student from the University or from the Govemrnent
or Aided Colleges affiliated ro the University;

(vi) Six eminent persons working in the education sector. of
which one shall be a woman and one shall be a person belonging to the
Scheduled Castes or Scheduled Tribes.

3. Rbpeat and saving.'(l) The Kerala University (Alternato
Arrangeme+t Temporarily of the Senate and Syndicate) Ordinance, 20lg
(58 of 2018) is hereby rep€aled.

(2) Notwithstanding such repeal, anything done or any action
taken under the said Ordinance shall be deemed to have been done or
taken under this Ordinance.

P. SAfi{ASIVAM,
GOVERNOR.


